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HON 'BLE SHRI N.‘DHARMADAN; JUDICIAL MEMBER

The applicant Who'ié working as a Seni&r Store
Keepér, All India Radio, Trichur approached this %ribunal
challenging Annexdre-l_order transferring him from
Trichur to Cannanore as Accountant. According to the
appiicant he is bermanently settled at Trichur and his
children are studying at Trichur. He is an ailing

person and hence his shifting from Trichur at present
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would cause inconveniénce and it would be an injustice
to him. It is only to'continué at Trichur th&t he gad
declined the promotione. Accordingly he requested the
respondents 1 & 2 to allow him to QOntinde at the present
place. He also filed representation Annexure<4V before
the Director whiéh accordiﬁg»to the applicant has not
fet been disposed of.
2. ?he respondénts have filed @ counter affidavit
and stated that the applicant was continuing in Trichur
for éAlong period and in the exigencies of service the )
transfervhas been effected. The fourth reSpondenf and
ﬁhe épplicants Were’recruited together at Trichur in
1953 and 1956 respectively, butthe fourth réspondent was
out of Trichur for about 20 years and he is about to.
reéire.' S0 a transfer of the applicant became‘necéssary.
But the appliCant has his own reasons for continuing at
 Trichur. ’ )

, ke
3. .HQWejer, we are not going‘bg-thelmeritsof_the
rival claims of the appligant and the fourth respondent-
in view of the fact that the representation of the
applicant is néw'pendingfconsideration before the
Director ,who is the first res@ondent in this case.
4. + We think the interest of justice will be bettér
served by disposing the applica&tion by direéting the |
.applicant to file.a frésh representation before the
first respondent stating ail his grievances which are
raised in this application within two weeks from todaye
If he files such a représentatiOn as directed in the
judgmenﬁ, the first respondent shall‘dispose of the
same Qithin‘a period of one month from the date of

receipt of the represent#tion after considering kis
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grievances and also after giving him an opportunity of
beiﬁg heard in the ﬁatter- He shall also serve a copy
of the final order‘that may be passed by him on the above
reéresentation of the applicante. The respondenﬁs may
allow the applicant to continue in the present poét till
such an order is served on hime
5. The Oe. A. is disposed of with the above direction.

6. - There will be no order as to coSts.
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